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(1415/SM/KN) 

1418 hours 

The Lok Sabha re-assembled at eighteen minutes past Fourteen of the 

Clock. 

(Shri Bhartruhari Mahtab  in the Chair) 

MATTERS UNDER RULE 377 -- LAID 

1418 hours 

HON. CHAIRPERSON (SHRI BHARTRUHARI MAHTAB): Hon. Members, the 

Matters under Rule 377 shall be laid on the Table of the House. Members, who 

have been permitted to raise matters under Rule 377 today and are desirous of 

laying them, may personally hand over slips at the Table of the House within 20 

minutes.  

 Only those matters shall be treated as laid for which slips have been 

received at the Table within the stipulated time and the rest will be treated as 

lapsed.  

 

Re: Establishment of a Medical College in Aurangabad, Bihar 

 

श्री सुशील कुमार ससिंह (औरिंगाबाद): शिक्षा देि के शिकास और प्रगशि की रीढ़ है और शिशकत्सा 

का अध्ययन ऐसे बेहिर िरीकों में एक हैI हाल में ही नीशि आयोग ने औरगंाबाद में एक मेशिकल 

कॉलेज के स्थापना की  शसफ़ाररि की हैं।औरगंाबाद िामपथंी उग्रिाद-प्रभाशिि और आकाकं्षात्मक 

शजला है।NH-2एिं NH-98 पर शस्थि औरगंाबाद शबहार के रोहिास,अरिल,गया, और झारखण्ि के 

पलामू,ििरा शिलों से जड़ुा हैं।औरगंाबाद की आबादी 20 लाख से ज्यादा है और LWE के्षत्र है और 

शजले में कोई सरकारी या प्राइिेट मेशिकल कॉलेज भी नहीं है यहााँ  मेशिकल कॉलेज खलुने से एक 

बड़ी आबादी को लाभ होगा।देि और शििेष रूप से शबहार में मेशिकल कॉलेज की सखं्या बढ़ाने की 

ित्काल आिश्यकिा हैं, क्योंशक प्रशििषष हिारों छात्र मेशिकल की पढ़ाई हेि ुदूसर ेराज्यों में जािे हैं। 

यह मेशिकल कॉलेज शबहार और झारखण्ि के यिुाओ ंके शलए उपयोगी होगा।उक्त मेशिकल कॉलेज 

के शलए उपयकु्त भूखंि की कमी के कारण मैंने अपनी खदु की 20एकड़ िमीन मुफ्ि उपलब्ध कराने 

का प्रस्िाि राज्य सरकार को शदया हैं।कें द्र सरकार से मेरा अनरुोध है शक केन्द्द्रीय बजट से कॉलेज 

का शनमाषण कराये । 

(इति)
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Re: Expansion of the ESIC Hospital located in Bibvewadi, Pune, Maharashtra 

SHRI GIRISH BHALCHANDRA BAPAT (PUNE): The Employees State Insurance 

Hospital, run by the Union Ministry of Labour, is functioning for the health benefits of low-

income workers in Bibvewadi, Pune, Maharashtra.  This hospital is situated in an area of 

16. 5 acres, with the facility of OPD department having a capacity of fifty beds.  There is a 

dire need of expansion of this hospital. 

In this regard, a proposal was sent by the public representatives to the Central 

Office of Employees' State Insurance Corporation (ESIC) to build a medical college and a 

500-bedded super speciality hospital and start   an IPD facility along with OPD in the 

available area.  The aforesaid proposal was approved by the ESIC on 16.10.2018 and 

construction work of First Phase 200 bedded hospital has been completed.  There is an 

urgent need to implement a 200 bedded Super Speciality Hospital, and to construct 

remaining 300 beds and a medical college attached to the hospital. 

 I would request the Hon’ble Minister of Labour and Employment to instruct the 

concerned to do the needful urgently.    

 (ends) 

-------- 

Re: Sustainable development of cities 

SHRI RATTAN LAL KATARIA (AMBALA):  I request the Hon'ble Urban Development 

Minister, Ambala Municipal Corporation, Yamuna Municipal Corporation, Panchkula 

Municipal Corporation and Panchkula for permanent solution to address the critical 

challenges like low-cost sensors for monitoring of air pollution and advance warning 

system for forecasting. I request for a dashboard for better preparedness for new 

infections, efficiency of public transport system and safety of pedestrians for better 

preparedness of pandemic. Being covered under Central Government Initiative for 

Sustainable Development of Ambala, Yamuna Nagar and Panchkula, there are some 

technology driven solutions. I would like to request the Hon’ble Minister that the Nagar 

Nigam and smart Cites may be made  free from slum encroachment, stray cattle , street 

dog, Drug, Pollution and Plastic.  I request for the following projects: Developing low-cost 

sensors for air pollution monitoring, Pollution hot spot identification at municipal or 

neighbourhood level, and its management, Cleaning water bodies using low-cost 

technology, Studies to assess the water availability, Conversion of plastic waste into fuel, 

Extraction of precious metal from e-waste, Production of biogas from kitchen and 

horticultural waste, Using technology in transport management, including contactless 

ticketing system and bus timing, Improving battery swapping for electric vehicles. I request 

the Hon’ble Minister that steps may be undertaken for the beatification of the Nagar Nigam 

and Smart Cities. 

(ends)
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Re: Opening of liquor vends in Delhi 

श्री मनोज सिवारी (उत्तर पूवव सदल्ली): माननीय सभापशि महोदय, मैं आपके माध्यम से शनयम  

377  के  अधीन  सदन का ध्यान शदल्ली सरकार द्वारा माननीय सिोच्ि न्द्यायालय के आदेिों की 

कशथि रूप से अिहेलना कर राष्ट्रीय राजमागष सखं्या 709 बी के बमशुश्कल 50 मीटर दूर िास्त्री 

पाकष  िौक से करािल नगर के बीि कशथि रूप से अिैध रूप से खोले गए लगभग आधा दजषन िराब 

के ठेकों की ओर शदलाना िाहिा ह  ंशजसके शिरोध में स्थानीय लोग शनरिंर प्रदिषन और शिकायि 

कर रहे हैं। 

  महोदय, दी गई  शिकायि में 15 शदसबंर 2016 को माननीय सिोच्ि न्द्यायालय के द्वारा शदए 

गए आदेि का शजक्र शकया गया है शजसके िहि शकसी भी राष्ट्रीय राजमागष के 500 मीटर के दायर े

में िराब का ठेका खोलने पर रोक का प्रािधान है। लेशकन शदल्ली सरकार के आबकारी शिभाग के 

द्वारा कानून और जन- भािनाओ ंकी अिहेलना कर ऐसे कई िराब के ठेके खोले गए हैं| 

 आपके माध्यम से मैं सबंशंधि मंत्रालय और शदल्ली सरकार से कशथि रूप से गैरकानूनी रूप 

से खोले गए ऐसे िराब के ठेको को िरुिं बदं करने और कानून की अिहेलना करने िाले शिभाग के 

सबंशंधि अशधकाररयों की शजम्मेदारी िय करने की मागं करिा ह |ं 

(इति) 

----- 

Re: Need to regularise Singrauli-Bhopal Express and increase 

frequency of Singrauli-Nizamuddin Express 

श्रीमिी रीिी पाठक (सीधी):  महोदय, मै आपके माध्यम से माननीय रलेमंत्री जी से आग्रह करना 

िाहिी ह  ं शक मेर ेरले शिहीन ससंदीय के्षत्र में भी कुछ कृपा दृशि बनाई जाय । मैने बार बार आग्रह 

शकया है शक शसगंरौली-भोपाल एक्सपे्रस जो एक साप्ताशहक रेन है और हमार ेससंदीय के्षत्रिाशसयों का 

एक मात्र सहारा है उसे शनयशमि शकया जाय और शसंगरौली - शनजामुद्दीन एक्सपे्रस को कम से कम 

सप्ताह में  3 शदन िलाया जाए।  

      मेर ेससंदीय के्षत्र का शसगंरौली शजला औद्योशगक होने के कारण देि के शिशभन्द्न शहस्सों के 

लोग यहा ंशनिासरि है, उनको मझुसे बहुि उम्मीदें हैं शक मै उन्द्हें बेहिर रले सेिाए ंशदला पाऊंगी। 

जब मैं के्षत्र में रहिी ह  ंिो िो पूछिे है शक दीदी रेनें शनयशमि कब होंगी,दीदी नई रेनें कब िलेंगी और 

िास्िि में शकसी भी के्षत्र के शिकास में कनेशक्टशिटी का अहम योगदान होिा है। पनुः शनिेदन है शक 

िीघ्रशििीघ्र रेन सखं्या 22165/66 को शनयशमि शकया जाय िथा 22167/68 को सप्ताह में 3 शदन 

िलाया जाए। 

(इति)
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Re:  Railway related works in Amreli district, Gujarat 

 

श्री नारणभाई काछसिया (अमरलेी):  अध्यक्ष महोदय, मेर ेससंदीय के्षत्र अमरलेी शजले में रलेिे से 

सम्बशंधि कुछ कायों को लेकर यहााँ के शनिाशसयों को काफी असशुिधाए है, शजनकी ओर मैं आपका 

ध्यान आकशषषि करना िाहिा ह ाँ - 

1. मेर ेससंदीय के्षत्र अमरलेी के अंिगषि शििल से मोणपरु के बीि रलेिे रेक पर RVNL की 

ओर से ROB का शनमाषण शकया गया है | शिज के नीिे पानी के शनकासी हेिु नाले (िाटर-िे) की 

व्यिस्था की गई है, लेशकन शिज के नीिे का रास्िा काफी बरुी हालि में है  शजसके िलिे सभी िाहन 

खास कर टूव्हीलर को आिागमन  में काफी परिेानी उठानी पड़ रही है |  महोदय, इस सन्द्दभष मे मैं 

िषष -2009 से DRM, िेस्टनष रलेिे, भािनगरपरा और GM, िेस्टनष रलेिे, मुंबई से पत्रािार कर रहा 

हु, लेशकन अभीिक इस बार ेमे कोई ठोस कायषिाही नहीं होने के कारण स्थानीय लोगो एिं शकसानो 

को काफी परिेाशनयो का सामना करना पड़ रहा है I 

2. मेर ेससंदीय के्षत्र के 1) शलशलया मोटा, 2) सािरकंुिला और 3) ढसा ज.ं रलेिे स्टेिन के 

प्लेटफॉमष की ऊंिाई एिं िौड़ाई का कायष काफी शनम्न क्िाशलटी का िल रहा है एिं 4) बरपटाना 

रलेिे स्टेिन पर प्लेटफामष ही उपलब्ध नहीं है | शजसके बार ेमे मैंने DRM, िेस्टनष रलेिे, भािनगरपरा 

को कई बार शिकायि की है | लेशकन अभी भी िीन प्लेटफॉमष का काम शनम्न क्िाशलटी का ही िल 

रहा है एिं िौथा िरुू ही नहीं हुआ है | 

3. अमरलेी शजले के 1) राजलुा ज.ं, 2) सािरकंुिला और 3) शलशलया मोटा स्टेिन पर पीने के 

शलए स्िच्छ पानी, लाइट जैसी प्राथशमक सशुिधा न होने के कारण याशत्रयो को राि के समय मे काफी 

कशठनाइयों का सामना करना पड़ रहा है | शजसके बार ेमे भी मैंने DRM, िेस्टनष रलेिे, भािनगरपरा 

को कई बार बोला है, लेशकन अभी भी इन िीनों रलेिे स्टेिन पर प्राथशमक सशुिधा का अभाि है |  

  

 अिः आपके माध्यम से मा. मंत्री जी से शनिेदन है शक शिभाग से सम्बशंधि उपरोक्त सभी 

कायों को पूणष शकया जाये साथ ही समस्याओ ंका शनिारण शकया जाये I 

 

(इति)
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Re: Need to declare Margashirsha Shukla Diwas as 'International Gita Diwas' 

श्रीमिी केशरी देवी पटेल (फूलपुर): हमारा देि भारि एक धमष परायण देि हैं। इस दिे की धरिीपर लगभग 

5200 िषष पूिष अििररि श्रीमद् भगिद गीिा 700 श्लोकों का एक शदव्य ग्रन्द्थ है। यह एक अमूल्य शिन्द्िामशण 

रत्न, साशहत्य सागर में अमिृ कुम्भ और शििारों के उद्यान में कल्पिरू िथा धमष में सत्यपथ का एक ज्योशि 

स्िम्भ है। इसमें िेद का ममष, उपशनषद का सार, महाभारि जैसा ऐशिहाशसक ग्रन्द्थ का निनीि िथा सांख्य का 

समन्द्िय है। यह एक ऐसा आध्याशत्मक िास्त्र है शजसमें मनषु्ट्य नर से नारायण बन सकिा है। यह अलौशकक 

ग्रन्द्थ एक ऐसा ित्िज्ञान है, शजसमें भारि ही नहीं अशपि ु पूर े शिश्व की आत्मा बसिी है और आज िक 

शनशिषिाशदि रहा है।  

 लगभग सभी सम्प्रदायों के ससं्थापक महापरुूषों ने अपनी के्षत्रीय भाषा में गीिा का ही सत्य दहुराया 

है शक “ईश्वर एक हैं”। 

 पूर ेशिश्व में समस्या बनी है। रक्तरशंजि िािािरण, आिंकिाद, नस्लभेद, ऊ ंि-नीि िथा अनेकानेक 

मदु्दों से शिश्व के हर राष्ट्र का नेितृ्ि समाधान खोजने के शलए प्रयास कर रहा है लेशकन इन सबका सम्पूणष 

समाधान केिल श्रीमद् भगिद्गीिा भाष्ट्य यथाथष गीिा में ही भली प्रकार है।  

 मा0 अध्यक्ष महोदय इस सदंभष में मेरी एक प्राथषना िथा बहुमलु्य सझुाि है। हमार ेपंिांग के अनसुार 

“गीिा जयंिी शदिस” मागषिीषष िकु्ल एकादिी पर मनायी जािी है। हमारी मान्द्यिा के अनसुार यह शदिस 

श्रीमद् भगिद गीिा का प्रिीकात्मक जन्द्म शदिस है। इसी शदन महाभारि यदु्ध से पहले अजुषन को भगिान 

श्रीकृष्ट्ण ने गीिा का उपदेि शदया था। अिः शिश्व में इस महान ग्रन्द्थ को यथोशिि सम्माशनि करने के शलए इस 

शदिस को “अिंराषष्ट्रीय गीिा शदिस” घोशषि कराने का प्रयास शकया जाय िाशक शिश्व जनमानस का ध्यान 

इसके उपदेिों पर केशन्द्द्रि हो सके। 

(इति) 

------- 

Re: Need to establish a Kendriya Vidyalaya in Niwai Town in Tonk-Sawai 

Madhopur parliamentary constituency, Rajasthan 

श्री सखुबीर ससिंह जौनापरुरया (टोंक-सवाई माधोपुर): अध्यक्ष महोदय, मैं एक महत्त्िपूणष शिषय शनयम 377 

के अिंगषि सदन के पटल पर रखना िाहिा ह ं। मेर ेसंसदीय के्षत्र टोंक सवाई  माधोपरु (राजस्थान) के अंिगषि 

शनिाई शिधानसभा के्षत्र के लोगों की काफी परुानी मांग है शक शनिाई में एक नया केन्द्द्रीय शिद्यालय खोला जाऐ। 

मेर ेसंसदीय के्षत्र के शजला टोंक में केन्द्द्रीय शिद्यालय है परन्द्ि ुयह शनिाई से काफी दूर पड़िा है शजससे शक 

शनिाई शिधान सभा के बच्िे को टोंक िहर में आना असभंि है और कोरोना काल में प्राइिेट  स्कूल िाले ना 

िो सही िरीके से पढ़ाई करा रहे हैं और अपनी मन मजी से फीस ले रहे हैं शजससे शक गरीब आदमी िाह कर 

भी अपने बच्िों को अच्छी पढ़ाई नहीं दे पा रहा है। इस शिधानसभा के अंिगषि लगभग 75 पंिायि और एक 

नगरपाशलका आिी है और लगभग 300000 लोग रहिे हैं। इस के्षत्र के बच्िों की पढ़ाई में काफी रूशि है। िहां 

के बच्िों ने भी मेर ेको ज्ञापन शदया शक हमार ेएररया में केन्द्द्रीय शिद्यालय खोला जाए, हमारी इच्छा है शक कल 

को हम कह सकें  शक हम भी केन्द्द्रीय शिद्यालय में पढ़ कर आए हैं। इस शिषय में मेरा आपके माध्यम से मंत्री जी 

से मांग है शक मेर ेसंसदीय के्षत्र के शनिाई िहर में एक नया केन्द्द्रीय शिद्यालय खोलने का कि करें, शजससे शक 

आने िाले समय में शनिाई शिधान सभा के लोगों को इसका लाभ शमल सके। 

           (इति)
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Re: Need to establish an AIIMS in Mahoba, Uttar Pradesh 

 

कुुँ वर पुष्पेन्द्र ससिंह चन्द्देल (हमीरपुर):  बुदंेलखंि आशथषक रूप से शपछड़ा के्षत्र है और इस के्षत्र में 

प्राथशमकिा के आधार पर स्िास््य सशुिधाओ ंके शिकास की बहुि अिश्यकिा है| शििेषकर कैं सर 

और शकिनी के रोगों के शलए उपिार व्यिस्थाओ ंका अभाि है| मेर ेससंदीय के्षत्र हमीरपरु (उ०प्र०) 

के अशधसखं्यक जन गरीब हैं और उनको गम्भीर रोगों जैसे ह्रदय में छेद,शकिनी कैं सर ,लीिर कैं सर 

,रीि की हि्िी में िोट इत्याशद बीमाररयों के इलाज के शलए मरीज को शदल्ली,लखनऊ या अन्द्य बड़े 

िहरों को जाना पड़िा है |यद्यशप कें द्र और राज्य सरकार द्वारा इलाज के खिष के शलए हर सभंि 

सहायिा प्रदान की जािी है परन्द्ि ु बड़े नगरों में इलाज के खिष के अशिररक्त अन्द्य व्यिहाररक 

समस्याओ ंऔर खिों से भी मरीज और उसके िीमारदारों को जूझना पड़िा है और यशद मरीज 

शदहाड़ी मजदूर या छोटा व्यापारी है िो उसके शलए और भी अशधक समस्याएाँ उत्पन्द्न हो जािी है 

|स्थानीय के्षत्र में ही गंभीर बीमाररयों का ईलाज उपलब्ध होने से न शसफष  त्िररि ईलाज सभंि हो 

सकेगा अशपि ुअशिररक्त खिों के साथ मरीज को अन्द्य समस्याओ ंसे भी नहीं जूझना पड़ेगा |इस हेि ु

महोबा में एम्स के शनमाषण की अत्यशधक आिश्यकिा है | एम्स बन जाने से न शसफष  असाध्य रोगों के 

उपिार की सशुिधा उपलब्ध हो सकेगी अशपि ुअन्द्य रोगों का उपिार भी सलुभ हो सकेगा शििेषकर 

मशहलाओ ंसबंधंी और बाल रोगों का इलाज स्थानीय स्िर पर उपलब्ध होने से मशहला मरीजों और 

बच्िों को बहुि अशधक राहि शमल सकेगी | मेर ेके्षत्र में मशहलाओ ंमें खून की कमी का होना एक बहुि 

बड़ी समस्या है और इस पर शििेष ध्यान देने की आिश्यकिा है | एक आकड़े के अनसुार मेरे 

ससंदीय के्षत्र हमीरपरु –महोबा-शिंदिारी में मशहलाए ंशजनको खून की कमी है उनकी सखं्या 50% से 

अशधक है | एम्स बन जाने से न शसफष  स्िास््य सशुिधाओ ंका शिकास होगा और स्थानीय स्िर पर 

आसानी से इलाज उपलब्ध हो सकेगा अशपि ुजनस्िास्थ के प्रशि इस के्षत्र में जनजागरूकिा में भी 

उल्लेखनीय िशृद्ध हो सकेगी |  

 अि: मै आपके माध्यम से लोक कल्याणकारी कें द्र सरकार से यह शनिेदन करिा ह ाँ शक कैं सर 

और अन्द्य असाध्य रोगों के उपिार के साथ साथ अन्द्य सभी रोगों के उपिार हेिु हेि ुमहोबा(उ०प्र०) 

में एम्स का िीघ्राशििीघ्र शनमाषण शकया जाए| 

 

(इति) 

-------
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Re: Rail connectivity of Morbi railway station 

SHRI MOHANBHAI KUNDARIYA (RAJKOT): I rise to draw the attention of the 

Hon. Minister for Railways towards inadequate train services from Morbi. 

Morbi district provides employment to around 10-12 lakh migrant work 

force from Bihar, Uttar Pradesh and Rajasthan in the ceramic watch, automobile, 

jewellery and food processing industries.  

Despite huge population & contribution to the economy, Morbi Railway 

Station has been lying unutilised since many years. Only 2-3 demu trains are in 

daily operation.  

Railways has never bothered to utilise Morbi railway station for providing 

rail connectivity to Mumbai, Delhi or any northern states due to which the 

business fraternity as well as migrant work force have been suffering due to the 

lack of train connectivity. 

Hence, I request the Hon. Minister to instruct the concerned to provide rail 

connectivity to Mumbai, Delhi or any northern states from Morbi. 

(ends) 

----- 

Re: Setting up of a Packaging House or Export Office  in Gorakhpur,  

Uttar Pradesh to promote export of vegetables and fruits from region 

श्री रसव सकशन (गोरखपुर): माननीय अध्यक्ष / सभापशि महोदय, मेर ेसंसदीय के्षत्र के शकसान भाइयों की 

आय मखु्य रूप से कृशष पर आधाररि है। महोदय मेर ेससंदीय के्षत्र गोरखपरु सशहि पूर ेपूिाांिल के शकसान 

कई दिकों से व्यापक स्िर पर फल सब्जी और फूलों की खेिी करिे आ रहे हैं परिं ुशपछली सरकारों की 

उदासीनिा के कारण यहां के शकसानों ने अपनी मूल खेिी करना छोड़ शदया था, परिं ुकें द्र में परम 

आदरणीय मोदी जी िथा उत्तर प्रदेि में पूज्य योगी जी के आने के बाद शकसानों में एक नई ऊजाष, एक नई 

शदिा और सरकार का भरपूर सहयोग शमला शजससे यहा ंके शकसान भाई के एक बार शफर अपनी मूल खेिी 

की ओर लौट आए  ।  

महोदय उत्तर प्रदेि के पूिाांिल के गोरखपरु सशहि अन्द्य शजलों खासिौर से देिररया, बशलया, 

गोरखपरु, गाजीपरु, कुिीनगर, मऊ आशद में सब्जी की खेिी बहुि ही िैज्ञाशनक िरीके से की जािी है और 

यह के्षत्र सब्जी उत्पादन का एक प्रमखु कें द्र है। स्थानीय स्िर पर सब्जी उत्पादकों को कोई पैकेशजंग हाउस 

या कें द्र द्वारा उनकी खरीद के शलए कोई िंत्र स्थाशपि नहीं शकया गया है शजसके कारण शकसान सशब्जयों 

को स्थानीय बाजारों िक ही भेज पािे हैं। मैं आपके माध्यम से माननीय मंत्री जी से मांग करिा ह ाँ शक कें द्र 

सरकार द्वारा कोई पैकेशजंग हाउस या शनयाषि को बढ़ािा देने हेि ुस्थानीय स्िर पर गोरखपरु में कायाषलय 

खोलें, शजससे शक इस के्षत्र के सब्जी और फल उत्पादों का शनयाषि शिदेिों में हो सके शजससे शकसानों की 

आय में िशृद्ध हो िथा परम आदरणीय श्री नरेंद्र मोदी जी का शकसानों की दोगनुी आय करने का सपना पूरा 

हो सके ।                (इति)
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Re: Establishment of a National University for Christian community 

ADV. DEAN  KURIAKOSE (IDUKKI): The National Commission for Minorities in 

its 2016-17 annual report has recommended to establish a National University 

fully funded by the Government of India for the minority Christian community. It 

was the 7 years action plan of National Minority Commission. It's like Aligarh 

Muslim University and Banaras Hindu University. However, no favourable 

decision has been taken so far. Creation of such University will provide the 

Christian minority a better chance for attaining education and hence contribute 

more to the country. I urge upon the Ministry of Minority Affairs to take an 

immediate decision to sanction such a University and allocate enough funds to 

begin its operation at the earliest. 

(ends) 

 

------ 

 

 

 

Re: Issue of appointment letters to left out CAPF exam candidates 

 

SHRI JASBIR SINGH GILL (KHADOOR SAHIB): The test for 1.09 lakh 

vacancies in CAPCF was held in 2019 by SSC. 54000 candidates were issued 

appointment letters while 55000 candidates cleared their written, physical and 

medical exam but they have not been provided appointment letters. I request for 

issue of appointment letters to these candidates.  

(ends) 

-------
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Re: Making public hearings mandatory for grant of environmental clearance 

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): I wish to draw the attention 

of the Honourable Minister of Environment, Forest and Climate Change towards a 

revision in the process for acquiring environmental clearance for ‘legacy’ industrial 

activities, i.e activities that were originally granted clearance in or prior to 1994. 

According to an office memorandum dated 16.06.2021 issued by MoEFCC, 

public hearings are not required for environmental clearance if a project meets 

certain conditions. This memorandum alters the process laid out in the EIA 

Notification, 2006. Several experts over time have acknowledged public hearings 

as a critical tool for good governance. However, public hearings assume greater 

significance for mining-affected communities as they stand at a greater risk of 

suffering the consequences of non-compliance with mandatory environmental 

safeguards in mining projects. 

As environmental crises become more frequent in number and dire in 

consequences, the role of industrial activity in exacerbation must be 

acknowledged. This can be evidenced by the landslides occurring due to mining 

activities, during the recent floods in Kerala. I, therefore, urge the Hon’ble Minister 

to make public hearings mandatory for grant of environmental clearance to ensure 

that industrial development does not come at the cost of the environment. 

(ends) 

------ 

 

Re: Special scheme for distribution of lands to SCs and STs 

DR. D. RAVIKUMAR (VILUPPURAM): According to Census 2011, the SCs 

constitute 16.6% of the total population and 17.91% of the rural population. The 

National Sample Survey Organisation or NSSO in its 66th round surveys found 

that the proportion of rural SC households who own land is just 17.1%.  Nearly 

60% of SC households do not own land for cultivation at all. There is a direct 

connection between atrocities and landlessness . So, a special scheme must be 

created to distribute lands to the landless SCs and STs.   

(ends) 

------
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Re: Resumption of services of train No. 56846, Erode-Jollarpettai 

Passenger train 

SHRI S.R. PARTHIBAN (SALEM): The trains running in the Salem Zonal 

division are of perennial importance. I raise in this House the matter  about the 

train which has been suspended since March 25th 2020, especially the Erode- 

Jollarpettai  passenger Train Number:56846. The train has the daily commuters 

of about 5000 in number. The passengers are of different categories ranging 

from Government employees, Business people, and Daily wagers. Since it 

passes through 7 districts, the livelihood and emergency services largely 

depended on this passenger train. Hence, On behalf of more than 10.000 

passengers, I request the Hon’ble Minister of Railways to resume the train 

service i.e, Erode –Jollarpettai passenger (Train Number :56846). 

(ends) 

----- 

 

Re: Reduction in interest rate charged by Banks on tractors 

SHRI TALARI RANGAIAH (ANANTAPUR): Since my childhood days I have 

been noticing that the Bankers of this country have been charging more interest 

rates on Farmers’ tractors than luxury segment cars. Almost all the banks have 

been causing more or less this harm to the farmers. 

 Banks are charging 8 to 12 % on Farm tractors, whereas on luxury cars 

as little  as 4% interest. On some special occasions the interest rate stands at 

0%. Why these type of policies? Why farmers are forced to pay more? Why 

corporates pay less?  

I don’t know why bankers of this country are so sympathetic towards luxury 

cars. 

I request the Minister to kindly look into the issue by obtaining information 

relating to all the interest charged by the banks on tractors and cars and reduce 

interest rates on tractors. 

(ends)
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Re: Increase in flights to Tirupati under RCS-UDAN scheme 

SHRI MADDILA GURUMOORTHY (TIRUPATI): Tirupati attracts more than 3.5 crores of 

devotees from across the globe annually for a darshan of  Lord Venkateshwara. With the 

proposed conversion of NTPC-APIIC project in Mannavaram situated near Tirupati to an 

electronic equipment manufacturing zone, the footfall in Tirupati is going to increase 

enormously.  

Already, passenger traffic at Tirupati international airport is gradually gaining 

momentum. At least 16 flights had reported a 30 percent increase in occupancy, coinciding 

with the overall decline in Covid-19 positive cases and easing of curbs by most States in 

July 2021. According to the Airports Authority of India, the Airport registered a 44 percent 

increase in domestic aircraft movement on a year-on-year basis. The passenger traffic 

rose steadily from 916 in May 2020 to 58,029 in January 2021 and reached a peak in 

March 2021 with 65,110 fliers and 855 flights. Once the third wave declines and with 

industrial activities picking up speed in the region, it would be a necessity to have more 

airlines operating on this route to deal with ever-growing footfall of passengers.  

To adequately cater to this growing demand, I humbly request the Union 

Government to consider increasing number of flights to Tirupati under the RCS-UDAN 

scheme.  

(ends) 

------ 

Re: Creation of an All-India Legislative Service 

PROF. SOUGATA RAY (DUM DUM): There are thousands of legislative bodies in India 

ranging from the panchayat, block panchayat, zilla parishad, municipal corporations, state 

legislatures and two houses of Parliament.  Despite these mammoth law-making bodies, 

they lack their own common public recruiting and training agency at the national level.  

Parliament and State Legislative secretariats recruit their pool of bureaucrats separately.  

Robust legislative institutions demand having qualified and well-trained staff in place.  The 

growth of modern government and expansion of governmental activities require a 

matching development and laborious legislative exercise.  Thus creating a common All-

India Service cadre-an Indian Legislative Service- is a must.  A common service can build 

a combined and experienced legislative staff cadre, enabling them to serve from across 

local bodies to Union Parliament.  In United Kingdom, the Clerk of the House of Commons 

has always been appointed from the legislative staff pool created to serve Parliament.  It 

is high time that India adapts and adopts such democratic institutional practice.  I urge 

upon the government to create an All-India Legislative Service to maintain the 

independence of the governance of Indian Legislative System.     

       (ends)
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Re: Construction of Railway overbridge at Baharu near Dakshin Barasat 

Railway Station 

SHRIMATI PRATIMA MONDAL (JAYNAGAR): I would like to draw the kind 

attention of the Hon’ble Railway Minister that the absence of Railway over-bridge 

at Baharu near Dakshin Barasat Railway station is a cause of great distress for 

the commuters. The absence of a proper crossing poses immense threat to the 

safety of the people. Since the station is one among the busiest stations in the 

rural (1 suburban) area, it needs an over bridge at the earliest. 

 Thus, I request the Hon’ble Minister to make way for building an over 

bridge at Baharu which is near Dakshin Barasat railway station on Sealdah-

Namkhana line. 

(ends) 

-------- 

 

Re: Revival plan for Mumbai Port 

SHRI ARVIND SAWANT (MUMBAI SOUTH): Mumbai was vibrant because of 

the vibrancy at Mumbai Port & Textile Mills. Today, both these industries have 

almost been on ventilator because of the Govt's inactiveness to revive them. 

When Shri Nitin Gadkariji, Hon'ble Minister, was in charge of Shipping Ministry, 

he had announced the revival of Mumbai Port. While doing so, all the hutment 

dwellers on the land of Mumbai Port Trust were to be rehabilitated as per the 

SRA policy of Govt of Maharashtra by granting free houses so that maximum 

area of MbPT will become vacant for developing it into a Marina as well as  

Convention Centres of the International Standard. He not only announced it in 

public but also committed it on the floor of the house of the Parliament. DPR of 

the same was prepared/submitted to the Govt of India nearly five years back but 

no action has been taken till now for the revival. Even dredging is not being done 

at the port to increase the draft. I request the Hon'ble Prime Minister of India to 

expedite the long pending revival plan of Mumbai Port making it of International 

standard which will not only beautify the port but also generate huge 

employment at the earliest. 

(ends)
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Re: Protocol pertaining to unfurling and hoisting of National flag 

DR. ALOK KUMAR SUMAN (GOPALGANJ): I would like to draw the attention 

of the august house towards an issue regarding provision/protocol for unfurling 

and hoisting the national flag at district level/district headquarters. My 

submissions pertaining to protocol for unfurling and hoisting national flag at 

district headquarters are as under :  

• Hon’ble President unfurls the national flag on Republic Day and Hon’ble 

Prime Minister hoists the national flag on Independence day every year at the 

Centre and similar precedence is followed at state level by Governor and Chief 

Minister respectively. Clear clarification on this matter may kindly be provided.  

• Whether there is any provision/protocol for unfurling and hoisting national 

flag at districts level/district headquarters. If so, guidelines – instructions may be 

issued and provided.  

• Details of protocol among MPs, MLAs and District Magistrate/Collector 

regarding unfurling and hoisting of National flag on 26 January and 15 August 

at the district level/Headquarters. 

• Whether MPs, MLAs/MLCs are not entitled to unfurl or hoist national flag 

at district level/Headquarters.  

I request the Hon’ble Minister of Home Affairs to make provision to include 

Hon’ble Members of Parliament in protocol for unfurling and hoisting national 

flag on the Republic and Independence Day at District level/Headquarters. 

(ends) 

------
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Re: Payment of wages to Scheduled caste workers under MGNREGS in Kerala 

Adv. A. M. Ariff (Alappuzha): The workers belonging to Scheduled Caste are not getting their 

wages under MGNREGS in Kerala. It has been learnt that in most of the districts in Kerala, the 

SC workers have not been paid their wages for the past three months, making it difficult in these 

pressing periods of COVID-19. It is pertinent to note here that the problems related to wage 

disbursement arose due to the change in the Union Government’s policy to split the labour 

budget for MGNREGS to three, viz. SCs, STs and others. With this, if the already allotted funds 

in one category is exhausted, only workers in that category are denied the wages, while others 

get the same. This has only helped to create un-intended but serious division and resentment 

among workers. In this context I request the Central Govt to approve the revised budget for SC 

workers and reflect the same in the MIS so as to clear the pending wages with out further delay. 

The Govt should also revert to the earlier system of common labour budget for all categories of 

workers, so that such kinds of problems could be avoided in future. 

(ends) 

------- 

Re: Need to take steps to check arsenic pollution 

SHRI JAGDAMBIKA PAL (DOMARIYAGANJ): In India, the states of Uttar Pradesh, West 

Bengal, Jharkhand, Bihar, Assam, Manipur, and Chhattisgarh are reported to be most affected 

by arsenic contamination of groundwater above the permissible level. Arsenic has been shown 

to cause widespread health effects in humans as a consequence of exposure to drinking water 

when present in excessive quantities.  

Long-term exposure to arsenic in drinking water is causally related to increased risks of 

cancer in the skin, lungs, bladder, and kidney, as well as other skin changes such as 

hyperkeratosis and pigmentation changes. Soluble inorganic arsenic is acutely toxic, and 

ingestion of large doses leads to gastrointestinal symptoms, disturbances of cardiovascular and 

nervous system functions, and eventually death. In survivors, bone marrow depression, 

haemolysis, hepatomegaly, melanosis, polyneuropathy, and encephalopathy may be observed.  

It becomes imperative to have a detailed and comprehensive discussion on “Effects of 

Arsenic Contamination on public health in India,” and the most important action in affected 

communities is the prevention of further exposure to arsenic by the provision of a safe water 

supply for drinking, food preparation and irrigation of food crops. Hence, I request the 

government to look into this matter, particularly in my parliamentary constituency Siddarthnagar.  

(ends)
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Re: Need to declare the road connecting Siwan to NH-102 in Bihar as 

National Highway 

श्री जनादवन ससिंह ससग्रीवाल (महाराजगिंज): मेर ेसंसदीय लोक सभा के्षत्र महाराजगजं, शबहार अिंगषि 

गजुरने िाली शसिान से शसकशटया, जनिा बाजार, पैगम्बरपरु, NH-331 एिं SH-90 होि हुए गिखा NH-

102 िक की सड़क अशि महत्िपूणष एिं व्यस्िम सड़क है। यह सड़क सीधे हमार ेसंसदीय के्षत्र के लोगों 

को राज्य की राजधानी पटना और उत्तर शबहार के सबसे प्रमखु व्यिसाशयक केन्द्द्र मजुफ्फरपरु िक जाने-

आने की सशुिधा प्रदान करिी है। इस सड़क से हमार ेसंसदीय के्षत्र के हजारों-हजार व्यिसायी छात्र-छात्राएाँ, 

सरकारी संस्थानों में कायषरि कमी प्रशिशदन अपने-अपने कायषिि आिागमन करिे हैं। इसी िरह अनेकों 

प्रकार के भारी िाहनों से माल/िस्िओु ंको एक स्थान से दूसर ेस्थान पर ले जाने का कायष इस सड़क के 

माध्यम से होिा है। 

अिः ऐसी महत्िपूणष सड़क को राष्ट्रीय राजमागष के रूप में पररिशिषि कर निशनमाषण शकया जाना 

शनिांि आिश्यक ह।ै इसशलए महोदय के माध्यम से सड़क पररिहन एिं राजमागष मंत्री से मेरी मांग है शक 

उक्त सड़क को राष्ट्रीय राजमागष घोशषि शकया जाये। 

(इति) 

------- 

Re: Attacks on Tamil fisherman by Sri Lankan Navy 

SHRI P. RAVINDHRANATH (THENI): I wish to highlight the incidents of regular 

attacks on Tamil Fishermen by Srilankan Navy, and the recent cases of unidentified 

assailants robbing our fishermen. Several incidents of attacks were reported in the 

month of February 2022 itself. I request the government to pursue proactive policies 

for the retrieval of Kachchatheevu island and restore the traditional fishing rights of 

Indian fishermen. Simultaneously, government should propose to Colombo to permit 

licensed Indian fishermen to fish within a designated area of Sri Lankan waters. To 

compensate for the losses of our fishermen, the central and state government 

combined should set aside an indemnity fund and measures should be taken to 

rehabilitate those fishermen who wish to choose alternative means of livelihood. If 

the underlying issues of fishing dispute are not addressed soon, relations of our 

fishermen and government with Colombo would worsen and reach a crisis point. 

Hence, I appeal to the government to bring about a lasting solution to this issue which 

will bring about enrichment of marine resources and a qualitative improvement in the 

lives of coastal people especially those along the Tamil Nadu coast. 

(ends) 
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CHARTERED ACCOUNTANTS, COST AND WORKS ACCOUNTANTS AND 

COMPANY SECRETARIES (AMENDMENT) BILL – contd. 

 

1419 hours 

HON. CHAIRPERSON: Now, the hon. Minister may reply. 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Thank you very much, Sir. Yesterday, 

we had the discussion on the Chartered Accountants, Cost and Works 

Accountants and Company Secretaries (Amendment) Bill, 2021. The Minister of 

State was present in the House and he was following the debates. Unfortunately, 

I could not be here as I had to give the reply on the Finance Bill debate in the 

Rajya Sabha.  

(1420/KSP/GG) 

HON. CHAIRPERSON (SHRI BHARTRUHARI MAHTAB): It was a longish reply 

in Rajya Sabha. 

SHRIMATI NIRMALA SITHARAMAN: Is that so? 

HON. CHAIRPERSON: Yes. 

SHRIMATI NIRMALA SITHARAMAN: But there was also a very interesting and 

detailed discussion. So, I thought it only right that I give reply for the issues 

raised by the hon. Members and so is the spirit of the discussion on this Bill here 

since yesterday. I will seek your indulgence for giving an elaborate reply 

because many issues have been raised in great detail and calibration. So, 

please permit me to be a bit elaborate in my reply. 

 Sir, the current set of amendments are not just for one of the Institutes, 

but for three Institutes, the Chartered Accountants Institute, the Cost and Works 

Accountants Institute, and also the Institute of Company Secretaries. These 

amendments are being brought in as a consolidated set of amendments, as one 

Amendment Bill. 

 Let me start by addressing the concern which was voiced by one of the 

Members that how come you are bringing all the three together, are they going 

to be governed together by one Act? No, Sir; there is no proposal at all to have 

a single legislation for all the three Institutes. They will be governed as they are 

governed now by their respective Acts. There are three separate Acts and they 

will be governed by their respective separate Acts.  
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This is just a consolidated Amendment Bill. Why should it be in one Bill? 

It is because while there are three different Acts, largely their wordings and the 

spirit of the flow of the Acts are comparable and, therefore, the amendments 

have been brought in to make sure that there is a greater comparability between 

the functioning of the three institutes. But the amendments are being brought in 

as one integrated Bill. 

 These amendments have not been brought in as it is without much work. 

For quite some time, different committees have gone into them, the recent one 

being the Meenakshi Datta Ghosh Committee which had come up with several 

recommendations. It was formed in April, 2017 and it had given its 

recommendations in September, 2017. Many of the recommendations given by 

the Meenakshi Datta Ghosh Committee, with minor tweaking, have been 

brought in through this Bill. 

 Sir, the reason why we are bringing it now - and, of course, after quite a 

lot of consultation – is, in the last eight years, we have witnessed considerable 

change, progress, growth, and also economic development with a lot of 

legislative support coming in to make it easy for companies both for entry and 

for exit. We have passed the Insolvency and Bankruptcy Code, and, this House 

is quite aware, we have come here periodically to amend the IBC. The 

Companies Act also went through quite a few amendments. The IBC, the 

Companies Act, and the LLP Act, all of them represent the rapidly changing 

economic profile and we are also making sure that there is more space given for 

LLPs under which come the start-ups and so on.  

So, since the LLPs are also gaining a good space in the economy, it was 

necessary for us to have a robust audit certification from the professionals. It is 

also important that the audit certification and also the quality of audit will have to 

be kept in mind and improved so that there is a favourable investment climate in 

the country. Above all, when all of us are looking towards greater transparency, 

better board-managed companies, and so on, the sanctity of an audited financial 

statement gains so much importance that we need all the stakeholders – 

whether they are promoters, whether they are investors, whether they are 

employees – to have greater confidence in the kind of statements which are 

certified by the professionals. 
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(1425/KKD/RV) 

 Therefore, at this time, if there is a necessity for reviewing the SR, the 

self-regulatory kind of a mechanism with which most of these institutes function, 

we are only doing it because we will be globally aligning ourselves.  Most of the 

countries whether it is the US, the UK, Australia, Canada, or South Africa, all of 

them have such systems.  In fact, in the United States of America, every State 

has its own body; and not just one, there are many bodies within that, and the 

Government of the State appoints many of these Members who regulate these 

bodies and so on. 

 So, the world has moved further and further away to have a greater, 

transparent  and accountable way and  a process in which everybody sits in to 

judge and also to see how the functioning happens.  Therefore, at this time, for 

India these three institutions are very important pillars of corporate governance.  

Especially together with the Board of the Company, and the Management of the 

Company, this would be the   third most  important pillar for greater professionally 

managed and efficiently managed companies.  That is why we need to have 

these amendments brought in.  They are brought in because  the International 

Forum of big regulators is also now coming to say what are the guidance that 

globally we can give to each other, which are the best practices which can be 

adopted. Therefore, we have thought it fit that at this stage we come up with this 

consolidated Amendment Bill. 

 I also understand that concerns have been expressed by some hon. 

Members: If this is going to compromise the autonomy of these institutions, and  

in particular, if the Coordination Committee which is coming in, will it change the 

way in which the independent functioning has been effected all these years? Will 

that get affected or will that get compromised? 

 I want to state upfront, Sir, that there is no proposal here or no intention 

here, to impinge upon the autonomy of these three institutions.  Not at all.  There 

is no proposal; nor even a faint intent to dilute the autonomy of these three 

institutions.  The three   institutions, at present, are responsible for all the 

functions concerning the qualification, licencing, and regulation of their conduct.  

They will continue to perform those functions.  Let this be recorded: They will 

continue to perform those functions.  
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 As regards the fee from the students, the institutes earlier also had the full 

powers.  That is also not being touched. So, even that will continue.  In fact, the 

Council is being given full autonomy to decide the fee as regards registration of 

Members and certificate of practice.  At present, to increase the fee for 

registration of Members and certificate of practice beyond a limit prescribed in 

the Act, the approval of the Government is required. But this is being dispensed 

with.  The Council will have full powers to fix even such fees.  In fact, that is 

being given, and the Government which had an indirect role in it wherein after a 

point, the Council had to come back, that is also being given back to the Council.

  

 The Council will also be continuing to administer the funds as per the  

provisions  of  Section 18, and there will be no Government role in that as well.  

So, there is actually no change even in the composition of the Council 

responsible for the management of the affairs of the institutes … (Interruptions) 

 In the proposed amendment, the Council shall continue to constitute these 

bodies --  the Board of Discipline and the Disciplinary Committee --  as per the 

existing practice.  

(1430/RP/MY) 

 The Government will not constitute them.  I would like to reiterate that the 

Government will not constitute them. … (Interruptions) 

HON. CHAIRPERSON (SHRI BHARTRUHARI MAHTAB): Nothing will go on 

record.  

… (Interruptions) … (Not recorded) 

SHRIMATI NIRMALA SITHARAMAN: Sir, there will also be no change in the 

number of members in these bodies. However, majority will be of non-members 

of the Institute which is the global best practice that we want to bring in here.  

Being elected members, President and Vice-President shall not be heading the 

Disciplinary Committees and the Council Members shall not head the Board of 

Discipline to avoid conflict of interest.  That probably replies or responds to some 

of the questions which have been raised even before I have started speaking.   

 The collaboration and the greater responsibility to the council of the 

institutes for nomination of experts and persons of eminence has been proposed 

and that is through these amendments rather than taking away their powers.  

So, in a way, it is they who give the names and it is they who get appointed.   
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 Very quickly, just to get a picture of what we are talking about, I would like 

to mention certain things. In the Institute of Chartered Accountants of India, the 

Board of Discipline, the BoD, the existing position since 2006 is that the BoD is 

a three-member body.  There is a Presiding Officer who is a Council Member.  

There is one member nominated by the Government and there is one member 

nominated by the Council.  What we propose in this set of amendments is, for 

the Institute of Chartered Accountants of India, the Presiding Officer shall be a 

non-CA nominated by the Government from out of the panel prepared and 

provided by the Council itself.  One member, who will be a non-CA will be 

nominated by the Government again from out of the panel prepared and 

provided by the Council itself. The other member will be nominated by the 

Council from out of a panel of members of the Institute to be prepared by the 

Council.  Now, this is the proposal and this again falls back on the Council itself 

to propose the names, give the panel from which the Government appoints 

somebody.  Having a non-CA as Presiding Officer is very much inline with the 

global best practice.  If people have asked a question saying: “How will a non-

CA understand what the whole thing is about?  It is a technical thing.  They may 

not be able to understand.” Sir, these doubts do not have the basis because 

everywhere else in the world a lay person sits as a Chair while the other 

members are all CAs and they can always guide the Council or the BoD to take 

a call.  This brings in greater transparency and a greater fresh outsider’s 

approach to the issue.   

 The Disciplinary Committee, which is a five-member body, the existing 

composition since 2006 is that the Presiding Officer is a President or Vice-

President of the Council itself, two Members are nominated by the Council and 

two members, otherwise, are nominated by the Government.  Now, what we 

have proposed in this set of amendments is that the Presiding Officer shall be a 

non-CA nominated by the Government but from out of the panel prepared and 

provided by the Council.  Then, two other members are non-CAs nominated by 

the Government again from out of the panel which is prepared and provided by 

the Council.  Then again, two members are nominated by the Council from out 

of the panel of members; the institute shall prepare this panel of names.  Similar 

is the structure for the Company Secretaries and the Cost Accountants Institutes 

also.  
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 I very quickly move to another related issue.  Hon. Chair, you, from there, 

asked: “Would it not defeat the purpose of avoiding the conflict of interest 

between the administrative and the disciplinary arm of the Institute?” 

(1435/NKL/CP) 

 It is a very relevant question. I want to answer this by saying that the panel 

of the Presiding Officers and the members will be prepared by the Council in 

accordance with the regulations which will be framed. So, they will have to go 

by that. There will be experts in different fields, as mentioned in the Bill. So, it is 

not going to result in conflict of interest because the regulations will guide them. 

The proposed amendments in the three Acts, governing the three professional 

Institutes, without comprising the autonomy, seek to make the Councils or the 

Institutes more responsive and accountable. Therefore, these steps are being 

taken with a conscious attempt to make sure that we are neither undermining 

the autonomy nor are we bringing in a situation of conflict of interest. This was 

with regard to the question which you very rightly raised.  

 Sir, as regards the Coordination Committee, Professor Sougata Ray has 

been very concerned about it from the minute I started speaking. As per the 

proposed Bill, the Coordination Committee will comprise of the President, the 

Vice President, and the Secretaries of the three Institutes, quarterly meeting of 

which shall be held under the Chairpersonship of the Secretary, Ministry of 

Corporate Affairs. It is the administrative Ministry of all the three Institutes. It may 

be noted here, and I think, it is very important for us to seize this fact that the 

other two Institutes, that are, the Institute of Cost Accountants of India and the 

ICSI have not objected to the constitution of such a Committee. After all, when 

we did the stakeholders’ consultation, all the Institutes gave their respective 

inputs. The ICSI and the Institute of Cost Accountants did not have any 

objection. The ICAI, in a meeting dated 23rd September, 2019, under the 

Chairmanship of the Secretary of the Ministry of Corporate Affairs had also 

agreed for the constitution of a Coordination Committee.  

 Sir, the constitution of a Coordination Committee has been proposed for 

the development and harmonisation of the three professions. Therefore, this is 

not going to undermine them. In fact, if I can move quickly to give comparable 

examples, IIMs among themselves have a Coordination Committee. … 

(Interruptions)  
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I am talking about the Indian Institute of Management. … (Interruptions) 

The IIMs have a Coordination Committee among themselves. The IIITs also 

have a Coordination Committee among themselves. These have actually been 

very effective in having greater synergy among these Institutes. In fact, if I may 

highlight, the Coordination Committee of the IIITs is headed by the Minister 

himself. So, this worry that only the person with expertise and experience in that 

field can sit as a Chairman is completely disproved by the fact that the Chairman 

of the Coordination Committee of the IIITs is the Minister himself.  

 Similarly, Sir, the point that I would like to highlight here is this. In the year 

2000, the Institute of Company Secretaries of India, the Institute of Chartered 

Accountants of India, and the Institute of Cost Accountants of India, among 

themselves, formed a Coordination Committee through an MoU. So, it is not as 

if this is the first time we are bringing in a Coordination Committee. In the year 

2000, through an MoU, these three Institutes formed a Coordination Committee 

but it has not just taken off. Actually, the absence of coordination is what is 

standing out despite this having been formed in the year 2000 through an MoU.  

Again, to highlight, for the reference of the hon. Members, the Coordination 

Committee will not be issuing directives at all. It is more to manage the funds of 

the Institute and other things. People tend to doubt that there will be a direction 

given by the Coordination Committee about how the resources will have to be 

used. No, not at all; it is not going to be doing that. Therefore, that aspect of the 

governance and the management of the resources of the Institutes are going to 

be governed by Section 18 which is a practice that is existing now.   

(1440/MMN/NK) 

 Also, a Non-Standing Committee has been proposed. For us, who are 

constantly referring to the Standing Committee in the Parliament, this expression 

was a bit of a discomforting one for me but that is it. It is called the Non-Standing 

Committee of a particular institute, which has been proposed by the ICAI, saying 

you can have a particular institute having a Non-Standing Committee, and have 

this taken care of. When we started talking about the absence of a statutory 

backing for this kind of a thing, this was suggested saying a Non-Standing 

Committee could work in that place. 
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Sir, in order to make the co-ordination effective, I think it is important that 

periodic meetings with the given structure are held, and that is only possible 

through a very institutionalised framework. That is why, we thought we should 

go through this route. 

 Sir, I move slightly to a different issue. Again, the composition of the BoD 

and the BC has been repeatedly raised by all the Members. I think the global 

best practice is something which I have already mentioned. Globally, the 

conduct of Chartered Accountants, particularly those who are auditors of public 

interest entities, is regulated. Public interest entities are those which have a 

certain stipulation. If I can just go to state them in specifics, what are public 

interest entities? They are, first of all, listed companies.  Sometimes, they are 

even unlisted companies but which have over Rs.500 crore paid-up capital or 

which have over Rs.1,000 crore of annual turnover or those which have over 

Rs.500 crore in terms of loans, debentures and deposits. So, these are the public 

interest entities. 

 So, globally, the auditors, who deal with public interest entities, are 

regulated by independent regulators. I will just name a few for this. In the United 

States of America, it is PCAOB. It is the FRC in UK. It is the ASCI in Australia. It 

is the IRBA in South Africa. It is the CPAB in Canada. All of whom are 

independent regulators. So, even in India, on similar lines we set up, I think, in 

2018 the NFRA, the National Financial Reporting Authority. The fulltime 

members of NFRA at present are not members of the institute. So, if NFRA, 

which deals with the auditors of public interest entities, both listed and unlisted 

because of the size of their operations, by the proposed amendments, which 

aim to bring that independence and autonomy with members who are not 

members of those institutes also becoming a part of the Disciplinary Committee, 

I think, we are only matching ourselves with the global best practices. There is 

nothing to worry if we are undermining our institutions. On the contrary, we will 

be strengthening them because there is greater independence, greater 

transparency and greater outsider looking into the affairs of the bodies. 

 As I said earlier, the International Forum of Independent Audit Regulators, 

which is a body, which had come into existence sometime in 2006, has been 

suggesting these and we are only aligning ourselves with the global best 

practice. 
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 Also, we are taking on board the guiding principles which have been given 

by the International Federation of Accountants, which is an international NGO 

and a global advocacy organisation. In fact, the ICAI, the Institute of Chartered 

Accountants of India, is a member of this International Federation of 

Accountants, and they have given these guidelines. So, we are taking them on 

board. 

 Again, coming to the good work which the Standing Committees of our 

Parliament do in these regards, in 2003, the Standing Committee on Finance, 

whose tenure was between 2004 and 2005, in its Eleventh Report discussed a 

lot of these amendments. I would like to quote a few sentences from that. 

(1445/VR/SK) 

“The Committee recommend that such a body should be headed 

by a person not below the rank of a Joint Secretary belonging to the 

legislative service. Two members should be from the Council, and 

two shall be outside experts from the field of law and accountancy.” 

 

 So, the Standing Committee of this House some time in 2005 mentioned 

the same thing, and it has taken us nearly 15 years to arrive at that step now. 

As I said, the UK, the US, South Africa have all adopted this, and it is not 

something which we are doing for the first time.  

1445 hours   (hon. Speaker in the Chair)  

 Sir, there were questions raised about why a complaint pending 

completion of enquiry is being kept in public domain, which is also going to be 

enabled now. This is a question which the hon. Members, Bhartruhari Mahtab ji 

and Adhir Ranjan ji raised, saying, putting status of actionable complaints in 

public domain or entering them into the Register of Members, would raise doubts 

about how the members are being treated. Will it be victimising him? Will there 

be an element of harassment and so on? That is not the intent at all, and it does 

not intend to victimise the member. The manner and the interval of putting such 

information out in public domain and also entering in the register of members 

shall be in accordance with the regulations framed by the Council itself. There 

cannot be an element of discretion, saying, I do not like somebody and so I want 

to put them there, publicly shame them and victimise them. It cannot happen.  
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 It may be noted that two other institutes, which are the Cost Accountants 

and also the Company Secretaries have not at all objected to this proposal. So, 

mind application has happened from the different institutes and we have gone only 

in the direction in which majority opinion has emerged. Sir, the rational for provision 

of audit by a panel of auditors maintained by C&AG was raised by the hon. 

Member, Supriya Sule ji. She questioned us why this should happen. At present, 

as per the provisions of the existing Chartered Accountants Act, the Council may 

appoint any auditor to audit its own annual accounts. In this proposed amendment, 

that we are bringing now, we have provided that the institute will appoint an auditor 

from a panel of auditors which is maintained by the constitutional authority, which 

is the C&AG. So, you can always pick up an auditor. Maybe that auditor is already 

in the list of C&AG. That is fine. But now we are saying – turn it this way around. 

Please do pick it up from that panel of auditors, which is listed by the C&AG, and 

which is a constitutional body. It just gives a greater heft to the audit of the 

institutes, and therefore, it is, I think, a progressive step towards bringing greater 

transparency. Again, on this matter, as well, the Company Secretaries Institute, as 

a matter of practice, is already getting audit done through a panel of auditors 

maintained by the C&AG. So, if one of them is doing it, it might be the best practice 

for others also to adopt. 

 Sir, there were legitimate concerns about why the term of the Members in 

the Chartered Accountants Council is being reduced, and whether it would limit the 

chances of others and so on. Just for the clarity, Sir, at present, the term of the 

Council of the Chartered Accountants, ICAI is for three years, and a member can 

remain a member for another three consecutive terms, which means a total period 

of nine years. The ICAI has been demanding to increase the term of the Council 

for a long time. Further, the term of the Council in the ICAI and the ICSI is already 

four years.  

(1450/SAN/MK) 

 The provision in the CA Act for the ICAI is being aligned with the rest two. 

So, while the term of the Council is being enhanced to four years from three years, 

the term of a member is being restricted from three terms to two terms. So, in the 

place of nine years, which he was otherwise entitled to in the present dispensation, 

a member can remain in the Council only for eight consecutive years, that is, two 

4-year terms. It is a substantial time for doing a great service and reform.  
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 Sir, there was this distinction made between an auditor, an individual and 

an audit firm. Currently, there is no provision for a separate register of firms and 

proceedings against the misconduct of firms in the three Acts. And, in this 

consolidated Amendment Bill, that we have placed before the House, this is now 

being brought in. So, auditors could have been acted upon till now and they can 

continue to be acted upon even now for the individual acts, but firms could not 

be touched whereas what we are bringing in here is that provision which would 

give them the ability to be able to touch the firms as well, not just the individual 

auditors in case of gross omission and commission, which they may want to take 

up.  

 Now, I come to the last few inputs. On the issue of Quality Review Board, 

questions were raised as to why it should recommend cases to the Disciplinary 

Directorate. I think, it was Rahul Shewaleji who raised the question and  I cannot 

see him here. During consultations, ICAI wanted this provision. In course of 

review of Quality Audit Reports, sometimes the QRB comes across irregularities 

in audit reports. Through this amendment, the QRB may refer such matters to 

the Disciplinary Directorate to proceed against members of such auditors. So, it 

is a provision which gives one more window for recommendation from the QRB 

for action to be taken.  

 Sir, hon. Member Shri Thomas Chazhikadan had raised the question 

about bar councils and also these institutions which have now become 

regulated. Is there a comparison of the disciplinary mechanisms of the institutes 

like the Bar Council, Council of Architecture, NMC and so on? Sir, bar councils 

are not monolith bodies. Since there are multiple State Bar Councils having 

disciplinary committees in each State, unlike the chartered accountants, cost 

accountants and the CS institutes,  multiple bodies already exist there, not here. 

Moreover, these three institutes are performing all the functions together, 

including students’ registration and enrolment, conduct of examinations, 

registration of members, licensing and regulation of their conduct, unlike the 

legal profession where multiple colleges exist; they can recruit and enrol 

students, train them, put them on and then, they become the members of the 

bar councils whereas here, that function, inclusive of profession, inclusive of 

discipline and everything, is done by this one monolith. That is the essential 

difference other than … (Interruptions) 
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SHRI THOMAS CHAZHIKADAN (KOTTAYAM): The Bar Council of India is 

controlling the profession all over India. … (Interruptions) 

माननीय अध्यक्ष : माननीय मंत्री जी आप जवाब देिे रतिए। 

… (व्यवधान) 

माननीय अध्यक्ष : मैं आपको क्लेररतिकेशन के समय बोलने का मौका द गंा। 

… (व्यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Sir, the Council of Architecture is 

constituted by the Central Government and the disciplinary committee to enquire 

into the misconduct of architects has two non-elected representatives in it as 

members and one elected member, unlike the Council of CA, the cost 

accountants and so on. So, it already has the provision. 

(1455/SNT/SJN) 

 Further, the NMC Act, which I have explained earlier, prescribes for State 

regulation and constitution of SMCs, and the Ethics and Medical Registration 

Board to regulate the medical profession by the Government, whereas the CA, 

CWA, and CS Act prescribes for statutory self-regulation. This is the point which 

I mentioned at the very beginning. The SRO, Self-Regulatory Organisation’s 

format itself has gone through a rapid change globally. 

माननीय अध्यक्ष : आप कुछ चीजों को क्लैररतिकेशन में बिा दीतजएगा। 

SHRIMATI NIRMALA SITHARAMAN: There is a very legitimate question 

regarding CA firms to aspire to be in the global Big Four, and whether India can 

have something equivalent of global Big Four. The hon. Prime Minister himself 

while discussing with the institutions and engaging with them said, ‘is it not 

possible for India to aspire to have one firm in the Big Four’? So, the Government 

has enabled institutes to enter into Mutual Recognition Agreements and MoUs 

of institutes from various, different countries through various Cabinet-approved 

approvals. The amendments like registration of firms will allow the audit firm to 

grow. So, we have enough facilities and provisions which we have brought in 

wherein the big global firms can also be matched up with Indian firms which can 

come into play. … (Interruptions) 

 Now, you cannot. You have not seen it. At least, in the last 70 years we 

have not even found one such large firm which can compete. … (Interruptions) 

श्री अधीर रिंजन चौधरी (बहरामपुर) : मोदी िै, िो ममुतकन िै।…(व्यवधान) 
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श्रीमिी सनमवला सीिारमण : िा,ं तबल्कुल। अधीर जी, मैं आपको बधाई दे रिी ि ।ं…(व्यवधान) निीं-

निीं, इस अमेंडमेंट के द्वारा िोगा, इसतलए मैं आपको बधाई दे रिी ि ।ं…(व्यवधान) 

श्री अधीर रिंजन चौधरी (बहरामपुर) : मोदी जी का नाम लेिे िैं।…(व्यवधान) 

माननीय अध्यक्ष : माननीय मंत्री जी, आप इनकी बािों का जवाब मि दीतजए। आप तसिफ  अपनी 

बाि रतिए। 

… (व्यवधान) 

श्रीमिी सनमवला सीिारमण : मिोदय, इस अमेंडमेंट के द्वारा और तपछले साि सालों में सरकार ने 

ईज़ ऑि ड इंग तबजनेस के तलए तजिना भी िैतसतलटेशन तकया िै, मझेु बिुि आनदं िो रिा िै तक 

तवपक्ष के नेिा इसका प रा साराशं समझ गए िैं। वे बोल रिे िैं तक मोदी जी िैं, िो ममुतकन िै। तबल्कुल 

ममुतकन िै।…(व्यवधान) 

माननीय अध्यक्ष : माननीय मंत्री जी, आप अपनी बाि रतिए। आप उनका वक्तव्य क्यों सनु रिी िैं? 

मैंने उनको बोलने के तलए अलाऊ निीं तकया िै। 

… (व्यवधान) 

कुिं वर दासनश अली (अमरोहा) : मिोदय, कभी-कभी माइक ऑन करा तदया कीतजए। 

माननीय अध्यक्ष : क्या आपके सलाि की आवश्यकिा िै? 

श्रीमिी सनमवला सीिारमण : अधीर जी की आवाज के तलए माइक की जरूरि निीं िै।…(व्यवधान) 

आपके द्वारा व्यवधान उत्पन्न करने के कारण मैं बार-बार बैठ जािी ि ,ं तिर मैं बोलने के तलए चेयर 

से परमीशन लेिी ि ।ं 

माननीय अध्यक्ष : माननीय मंत्री जी, मैंने आपको परमीशन दे दी िै। आप बोलिे रतिए। 

श्रीमिी सनमवला सीिारमण : मिोदय, मैं अभी-भी शािं ि ।ं इिनी गमाफिट की आवश्यकिा निीं िोिी 

िै। रतनगं कमेन्री िोिी रििी िै, मैं उसकी परवाि निीं करिी ि ।ं…(व्यवधान) I have tried 

answering the issues raised by hon. Members. Very critical and very crucial 

points have been raised. 

मिोदय, मैंने आपकी अनमुति से थोड़ा ज्यादा िी इलैबरटे तकया िै। मैं मानिी ि  ंतक यि समय 

के अनसुार उतचि अमेंडमेंट िै। इससे चाटफडफ  अकाउंटेंसी, कॉस्ट अकाउंटेंसी और कंपनी सेके्रटरी, 

सभी एक प्लेटिॉमफ पर आ जाएगें। ये सब प्रोिेशनली बेटर िोने से िमार ेदेश के डेवलेपमेंट को अच्छी 

स्पीड तमलेगी। 

(इति) 

 


